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Atal Nagar, the 4th September 2018
NOTIFICATION
No. [ 11-53/2017/seven-1 — In exercise of powers conferred by sub-section (1) of Section 67 of the Chhattisgarh

Land Revenue Code 1959, (No. 20 of 1959). The State Government, hereby, declare that the revenue survey ofthe area
specified in column (6) in the Schedule below, corresponding to District, Tehsil, R. 1. Circle and Village mcmior_wd n
column (1). (2). (3) and (5) respectively, shall be made and said area shall be held to be under such survey till the
notification declaring the revenue survey to be closed, is notified under the said Section, namely -

SCHEDULE
Name of Name of Tehsil | RI Circle Name | S.No. Name of the Patwari Remarks
District - Village Halka. No.
1 2 3 4 5 6 7
Dantewada Dantewada Dantewada 1 Dantewada A 3 Settlement
| 2 Aanwrabhanta 3 Error/
[ 3 Katiyarras 3 Incomplete
4 Patarras 3
Bade Bacheli Bade Bacheli 5 Benpal 3
6 Bhansi |
o Bade Bacheli 2
Kirandul 8 Kirandul 7
9 Kodenar 7 o
Geedam  Geedam 10 Ghotpal ]
11 Haram 9
12 Geedam 17
13 Karli 9 Displaced
14 Bade Karli 9 Village
Barsur 15 Barsur 13 Settlement
Error/
Incomplete
16 Mallumunchha 2 Revenue
17 Bhaalunala 2 Village
18 | Balengpal 2 Declared By
) 19 Battinama | 11| Forest Village
Dantewada Katekalvan Bade Gudra 20 Bhusaraas 11 Settlement
Error/
J Incomplete
T et 0 |

By order and in the namg of the Governor of Chhattisgarh,

XAVIER KERKETTA, Deputy Secretary.
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Atal Nagar. the 4th September 2018

NOTIFICATION

No. F 11-53/2017/seven-1 — [n exercise of powers conferred by sub-section (1) of Section 67 of the Chhattisgarh
Land Revenue Code 1959, (No. 20 of 1959), The State Government, hereby, declare that the revenue survey of the area
specified in column (6) in the Schedule below, corresponding to District, Tehsil, R. I. Circle and Village mentioned in
column (1), (2), (3) and (5) respectively, shall be made and said arca shall be held to be under such survey till the
notification declaring the revenue survey to be closed, is notified under the said Section, namely :-

SCHEDULE
Name of Name of RI Circle | S.No. Name of the Patwari Remarks
District Tehsil Name B Village Halka. No.
1 2 3 4 5 6 7
Dhamtari Dhamtari - 1 Gokulpur 33 Settlement Error/

2 Dhamtari 30 Incomplete

3 | Bathena A 20

4 Jhiriya 13

% Urpoti 47

" Kurud 6 Bharda 5

7 Kathauli 10
8 Pachpedi 20

9 | Sihad 26
10 Koliyari 30
1 Banjari 31
12 Bharda 42
13 Kanlljdrpuri 43
14 Parkhanda 47

- Magarlod . B Chandrasur 11

16 Karelichoti )
17 Amlidih 31
18 Jhaanjharkera ]
19 Bhendari 13
20 Ghotiyadadar 26 Revenue Village

BETE Bacikhai 26 Declareti By Forest
7] Sirkatta %6 Viliage
23 | Rautmuda 27
24 Kekrakholi 26




666 (12) St TATR . BT 7 A 2018

" “Dhamtari | Naeni | - 35 | Godlanala | 9 Settlement Frrorr |
T2 . Saraitola | 10 Incomplete
T +___._ ST S (RRAERET i
. . lJ..l“-Ei:allll L |
| 28 + Dongardula 14 | .
" 20 T Hardibhata 1S
35T Weenw | 96 |
T a1 1 Chhipli 17
™S Fﬂncﬁnpaar i 20 -
il i3 _—Kl1n111faar'i)-a 21
[T Amaali [0 29 ] |
| 35 Garhdongari 3l
~ o 1 Ghwe | 5]
37 Paikbhata 33
T38| Podidih 38
39 | Jampani 8 | Revenue Village
;40 | Bendrapani | 7 Declared By Forest
{ 4] Chatarribaahra 10 Village
12 Bedhwapathra 9
43 | Palarikhar 10
43| Saarangpuri 1
45 | Kukrikonha | M
Ta6 [ Keramuda 9
| ' 47 | Kharkhabharri 10
BRE ~ Bhatkhar 24
49 Gendabharm | 38
7507 | Singholapara q
51 | Lawidera | 2
52 | Chandanpur 8
| | 53 Dhaurabhata 19
I I 5% "J' _‘_Boé_rgao_n T 39
| | S5 Scibahara 9
Total - 25

By order and in the name of the Governor of Chhattisgarh,
XAVIER KERKETTA, Deputy Secretary.
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Atal Nagar. the 2th September 2018

Nt

TIFICATION

In excrcise of pawers conferred by sub-section (1) of Seetion 67 of the Chhattsgarh

| and Revenue Code 1939, (No. 20 of 19597, The State Government, hereby, declare that the revenue survey ot ihe arca
specified in column (6) in the Schedule below. corresponding to Distriet. Tehsil, R 1L Circle and Village mentioned in
column (1). (2). (3) and (5) respectively. shall be made and sind arca shall be held 1o be under such survey till the
notification declaring the revenue survey to be closed. is notitied under the said Section. namely -

SCHEDULE

S | ——

Name of { Name of | RI Circle r S.No. | Namcof . Patwari Remarks ]
- District | Tehsil Name the Village  IHalka.
r - | ) l . No,
1 2 3 L4 S 6 7
" Jashpur ‘ Bageecha Bug_c:c‘ﬂ:; I z—r“}\L:le;SH 39 Revenue Village
| T Sanma | 2 f\_'l'.ltﬁm‘[;:.r 13 Declared By Forest
OO TS JRI SRS SR Village |
Total ’ 2 ll |

I3y order and in the name of the Governor ot Chhattiszarh,
NAVIER KERKETTA, Deputy Secretary.
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Atal Nagar, the dth September 2018

NOTHICATION
o F 11432017 seven-l I exercise of powers conferred by sub-section (1) of
Section 67 of the Chhattisgarh Land Revenue Code 1959, (No. 20 of 1959), The
State Government, hereby, declare that the revenue survey of the area specified in
column (6) in the Schedule below, corresponding to District, Tehsil, R.J. Circle
and Village mentioned in colum (1). (2). (3) and (5) respectively, shall be made

and said arca shall be held to be under such survey till the notification declaring

the revenue survey to be closed., is notified under the said Section, namely :-

SCHEDULE

Name of .[._ Nameof | RI Circle I S.No. | Name of the | Patwari | Remarks |

District | Tehsil Name | Village " Halka
SISOl AUV . S S . S

1 | 2 . 3 J 4 5 6 7
I Durg il _-Dl_trﬂ_ | T | i i Khoph 33/43 Unsurveyed
. B l SIS |G oo 4 Village
Total |

By order and in the name of the Governor of Chhattisgarh,
NAVIER KERKETTA. Deputy Secretary
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Atal Nagar, the 4th September 2018

NOTIFICATION

No | 11-532017/seven-1 — In exeicise of powers conferred by sub-section (1) of Section 67 of
the Chhatisgarh Land Revenue Code 1939, (No. 20 of 1939). The State Government. hereby.
declure  that the revenue survey of the area specified in column (6) in the Schedule below.
corresponding to District. Tehsil, R 1. Circle and Village mentioned in colum (1). (2). (3) and (5)
respectively. shall be made and said arca shall be held to be under such survey till the
notification declaring the revenue survey to be closed. is notified under the said Section. namely

SCHEDULLE

~ Nameof | Nameof | RICirele | SN l Nameofthe | Patwari | Remarks
District f Tehsil | Name | I Village Halka No.
T 2 T3 92 " EF 1 % 1 7
Tnﬁ@.@ ¥ _}inndagaun +—kalgw__-a_ou 1 q 3 ~ Dhanpur | 21 ; Displaced Village —‘
| I. d T TLemdi 1 2 =1 =
! 3 I;ermap;i;il___-—T s L 1» _!\?up_ShEl_”__'
[ |7 a4 | Temrugaon | 3 | Unavailable
[ Tt‘fi_;n'd;ma.'l_l'_'r 3 nl Lakhapuri 42
6 |  Chhotckoder a2 |
Pharasgaon P‘ﬁarghg;;‘m_ |77 | Jhaatiban 17 Displaced Village
'___ 8 | Purvi Borgaon 20 Reference And
| 9 Pashchimi 20 Current Map
.. aw _wiliis Smem il Boreaon Unavailable
Keshkaal Keshikaal ] Bahigaon 25 Displaced Village
t 11 ' I\:hulpudz;r 26
2 ] Bil@l‘.:ﬁ;ﬁ 2
|— 13 L A_;an\\'r;lbl'mt_h'______—21___ o
. ) Tutar { 9 | Map Sheet
{ K Sendurmeta 10 Unavailable
| SO Y [ 16 ! Garawandi 21 !
Baderajpur Baderajpur '__ 17 | Vishrampuri (A) 3 Displaced Village |
18 Vishrampuri (B) _ 3
_ 19 | Khargaon 3
! 20 Jirrapaara - T3
| 21 Pharsadihi 3
'| 22 | Beerapara__ | 3
| 25 | Rogadihi | 3
i L2 _p . Bansket | 13| Map Sheet
e L2 liavand | 2 Unavailable |
L Total 25

By order and in the name of the Governor of Chhattisgarh,
XAVIER KERKETTA, Deputy Sceeretary.
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Atal Nagar, the 3th September 2018

NOTICATION

No I 11-53 2017 seven-1 — I exercise of powers conferred by sub-section (1) of
Section 67 of the Chhattisgarh 1.and Revenue Code 1959, (No. 20 of 1959), The
State Government, hereby, declare that the revenue survey of the area specified in
column (6) in the Schedule below, corresponding to District, Tehsil, R.I. Circle
) and (5) respectively, shall be made

(3

and Village mentioned in colum (1), (2),
and said area shall be held 1o be under such survey till the notification declaring

the revenue survey to be closed. is notified under the said Section, namely :-

SCHEDULE
"~ Nameof y  Name of |I RI Circle | S.No. | Nameof the | Patwari ;  Remarks
| District | Tehsil - Name Village Halka
| | | ‘ No. |
I F. | 3 4 5 0 , 7
Sukma |  Konta Konta l_-l_ _ Metaguda 22 ! Forest Village
| ‘- _ 2_ i_ Hermil?mflr g _3_5 ____ll Revenue
| 3| Polampalli 25 Village
Thﬁdua:h 4: ]mw;ma] 4| _ﬁﬁs;p‘m'l__f—lﬁ—J Declared By
- _ | | ] ___S___ l'_"nﬁmiiﬁl —-—lr—-—- 3 | Forest Village
Total b 5 | ]

By order and in the name of the Governor of Chhattisgarh,
XAVIER KERKETTA. Deputy Secretary.
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Atal Nagar, the 4th September 2018
NOTIFICATION
No F 11.5320175even-1 — In exercise of powers conferred by sub-section (1) of
Section 67 of the Chhattisgarh .and Revenue Code 1959, (No. 20 of 1959), The
State Government, hereby, declare that the revenue survey of the area specified in
column (6) in the Schedule below, corresponding to District, Tehsil, R.1. Circle
and Village mentioned in colum (1), (2). (3) and (5) respectively, shall be made
and said area shall be held to be under such survey till the notification declaring

the revenue survey to be closed. is notified under the said Section, namely :-

SCHEDULE
Nameof | Nameof ]| RT Cirele S'\_n_: Name of the | Patwari | Remarks
B . . |
District Fehsil | Name | | Village " Halka
| . : No.
SR, - PURIONI | SN, S— e e+ e o
| | 2 L 3 4 5 o 7
o e —————r =N . - —— B [E——! (T e e
Korba Paali | Paali [ 1 Masuriya 32 Masahati
| |
,' i Village
(- S, [T S ———— - T - - | —— = LA
l'otal 1 1

By order and in the name of the Governor of’ Chhattisgarh,
XAVIER KERKETTA, Deputy Secretary
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Atal Nacar the 4th September 2018
NOTIFICATION
No.F 11-532017seven-1 — 1 exercise of powers conferred by sub-section (1) of
Section 67 of the Chhattisgarh 1 .and Revenue Code 1939, (No. 20 of 1959), The
State Government, hereby, declare that the revenue survey of the area specified in
column (6) in the Schedule below. corresponding to District, Tehsil, R.1. Circle
and Village mentioned in colum (1), (2), (3) and (5) respectively. shall be made
and said arca shall be held to be under such survey till the notification declaring

the revenue survey to be closed, is notified under the said Section, namely :-

SCHEDULE
~ Name of Name of |[ RI Circle S.No. | Namcof the _‘ Patwari | Remarks
District Tehsil Name | ' Village i Ialka
| L No.
! 2 ; 3 |4 5 6 7
F\?a—ra_y:in_hl;r"._ N;1|';J_\:;1|;;1{_|1"T. s __I__[  Peedhabeda _]_____1__ _--'_EI-I‘I.‘)'—UI'\-'Q)-%:‘_(.{_‘
' T3] (‘.'I?Emhur(\*hrdcl) | 4 Village
| P e e TR ——— ==
i ! 3 Vishram R:u'gipuaﬁ I8
: . 4 Nulvatti Paara ! >
| BRE TR .
| | | Eo I i
' | 6 | Jamri | 32
S SE——— W, W A, S, | R S .
[ Total 5 6 '

By order and in the name of the Governor ot Chhattisgarh,
NAVIFR KERKETTA. Deputy Secretary.
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24 | Eir] 4
5| aRs | 5 |
26 | afermur 5
27 JErART 5
| ®{BR 28 USTER 13
29 | URUTER 13
WEW AR | el 30 foerEere 11
4 AREE] | 31| STearEs 24 BEAURIRPRS
32 WIS 28 | Ud qeW FeEn
33 gaRar 20 uTEr

T2 TTEIIA F AT A A ST,
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Atal Nagar, the 4th September 2018
NOTIFICATION
No.F 11-53/2017/seven-1 — In exercise of powers conferred by sub-section (1) of Section 67 of the Chhattisgarh

Land Revenue Code 1959, (No. 20 of 1959), The State Government, hereby, declare that the revenue survey of the area
specified in column (6) in the Schedule below, corresponding to District, Tehsil. R. I Circle and Village mentioned in
column (1), (2), (3) and (5) respectively, shall be made and said arca shall be held to be under such survey till the
notification declaring the revenue survey to be closed, is notified under the said Section, namely :-

SCHEDULE
Name of Name of | RiCircle | S.No.| Nameofthe | Patwari | Remarks
District Tehsil Name Village Halka
(T S AE— B No.
1 2 3 4 5 6 7
Kabeerdham J-_"Kawardlm Kawardha 1 | Kawardha 18 Reference
2 Dhamki 18 And Current
3 Bamhani 23 Shoets
B Chhanta Jha 22 Unavailable
5 Madmada 22
6 Raghunathpur 22
7 Lasatola 22
CHESCTN) WES ciciia AS (R
8 Leemo 25
9 Thuhadih 25
10 | Khairjhitikhurd | 25
] e
Kawardha 2 12 Chhirha 26
Raveli 13 Newariguda 10
14 Dullapur 10
15 | Raveli 9
16 Surajpura
17 | Kharaudakhurd 6
8 Lalpur T
| 19 Senbarsa

20 Sukhatal
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Kabeerdham | Pandariva | Neur [T _[____Iilmk'-._:?_ } 3 ] Unsurveyed—[
I IL_ I , Village
22 Manjgaon J: 3 Unsurveyed
| 23 .-'\dgurpuni__ ' Village
24 | Chhanta
T30 Boml ]
26 | Telivapani
27 | Adhchara
Kukdur | 28 | Pandarikhar
29 Parselkhar |
" Sahas | Silhai | 30 Tilaibhath
Lohara [ B, Charbhata | 31 | Odivakhurd Map |
[jl_ 1 Khnirj'l‘{iﬁg" Damaged
BEED l ‘Dl-.ll‘l‘l-i;l?_\’:; 1_ 20 And
34 Dongariya _| 20 Reference
. B. Nagar j_ 35 Singhauri | 30 h UnaTa?ablc
| s |

By order and in the name ol the Governor of Chhattisgarh,
NAVIER KERKETTA, Depury Secretary,
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I OF 11-53/2017/6R-1. — GefRyTTe 4—oRa edl, 1959 . 20, | 1959) B &RT 67
ﬁw—w()mmmﬁﬁmwm#mﬁ@q Y PR, TASeRI, g8 Hffd &edl

2 f A & 72 g @ Frem (1), (2).

o1 (5) 7 Be: SfeaRad Rren, dedd, Ioia

%ﬂmma&nm&m@m()ﬁﬁﬁﬁw%mm%ﬁmaﬁmm
IF 87, I9d g & i Iove [ @ 49 R 9 3 awon wRA aren AftgEer &
sftgfod f&d oM 9% 9 wdaor @ arfe B st
EEGE
ot &1 | dede &1 | vorE s | || um &1 am qeard fewfora
a am HUSH BT A | B. FodT HaY
1 2 & 4 5 6 7
TR SEAQR | STEAgR A | 1 ERAYRT 3 wderor fagE am
‘ 2 || AT 4
3 HIEHAT 4
4 TITEAR < 5
s AR 5
6 qEATTT 5
7 | Fen 5
8 FRBTSA 9
g HORGR T
10 ECEaRT 1
11| e 11
CRGH TXHT 12 foemars 13
| R JREATAR 13 aefbelur 7
CESSEY EESSE 14 AIRUTA
15 2agl
16 BT
17 | gwR 31
TR ARUSIEI [EECaE 18: AT 1
19 ECTl 1
anr - 19
Tl & UIaTE AT A AT SRR,

Rfara e, 3u-afaa.
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Atal Nagar. the 4th September 2018

NOTIFICATION

No.F 11-532017/seven-1 — L exercise ol powers conferred by sub-section (1) of Section 67 of
the Chhattisgarh Land Revenue Code 1939, (No. 20 0f 1959). The State Government. hereby.
declare that the revenue survey of the arca specified in column (0) in the Schedule below.
corresponding o District. Tehsil. R T Cirele and Village mentioned in colum (1). (2). (3) and (5)
respectivelyv. shall be made and siud area shall be held to be under such survey till the
notification declaring the rexenue survey 1o he closed, 1s notified under the said Section. namely

SCHEDULE

Nuame of I__. Nameof | RICircle  SNo. ' Namcofthe | _I;ill;';l‘i_"i_ Remarks
District | Tehsil Name Village Halka No. |
4 * 2 . 3 W) § . &% & @ ¥ .|
T Bastar | -.|EITL‘.L|1I|;_‘H.II. i :_ .I.I::._'\.ii_l{rllil 3 ) I ‘_U_h;ll':lﬂ'lpilll'l'l_ 1 _I—_-Lmsﬁr—\c:-\;a -
1 : [~ 3 ' _ ] Aixn_l o . ':_{| Village
| 5] Rolhapal | T4 |
1' | 4 Jagdalpur De 1 5 [
| _ 5- 'ﬂilllpl_ii - 3 |
! : 5 1 Palf_lln_n_i.:__ud:‘lmw 3 |
I | T Kangaly 5 ! I
| |8 l Karkapal 9 .I
| Lo T Phejarpur | 1T '
10 | Hatkachora 1 {__.-_.1'
;_ I | \argiﬁal 11 __i |
" Darbha | Dabha | 12 | Chhindawada | 13 |
‘__-_[_3:1:15(:;n-a;r_ | * Baastanar 1[ Iijj__r l_-ijt_amfpil___d__;j 7:;:_: |
! Rastar [ Basta I Sonarpal Y [
[ l.' ‘ 15 "~ Dewda | _‘?—_&‘i
| | e Cwp T
SR A AN T N T
| Lohandiguda ‘ Chitrakot l» I8 ‘ Bheja |
: ' 19 [ Chandela | l__i
— | ! N - - | e g
- Taotal i 19 ] ‘“ =

Bu order and in the name ol the Governor ot C hhatisgarh,
NAVIER KFRKETTA, Deputy Secretdry
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